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Record of Proceedings

At the outset, the learned counsel for the Review Petitioner sought an
adjournment as considerable time is required to hear the matter. The learned counsel
for the Respondents did not oppose the same.
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2. Considering the request of the Review Petitioner, the Commission adjourned
the matter.

3. The Review Petition will be listed for the hearing on 25.7.2025.
By order of the Commission
sd/-

(T. D. Pant)
Joint Chief (Law)
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